
IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE, KOLKATA BENCH 

ORIGINAL APPLICATION NO. 194 OF 2024 

IN THE MATTER OF: 

News Item titled “FIR filed over alleged listing of Khuga Reserved Forest 

Land for sale in Churachandpur” appearing in Ukhrul Times dated 

19.08.2024 

INDEX 

S No Particulars Page No 

1. Counter Affidavit On Behalf Of The Resondents 
No. 1, 2 And 4 – The State Of Manipur 

1-6

2. ANNEXURE A-1 

A true and correct copy of the list of all Reserved 
Forests, Protected Forests and Proposed 
Reserved Forests in the State of Manipur 

7-9

3. ANNEXURE A-2 

A copy of the letter dated 24.08.2024 issued by 
the Deputy Commissioner, Churachandpur 

10-11

4. ANNEXURE A-3 

A true and correct copy of the Complaint dated 
16.08.2024 

12 

5. ANNEXURE A-4 

A true and correct copy of the FIR. No 
214(08)2024 CCP-PS dated 17.08.2024 

13-15

6. ANNEXURE A-5 

A true and correct of the Inspection Report dated 
15.08.2024 conducted by the Range Forest 
Officer/Churachandpur Range 

16-17

7. ANNEXURE A-6 18 

66



A true and correct copy of the Notification dated 
29.01.1996 

8. ANNEXURE A-7 

A true and correct copy of the letter dated 
23.08.2024 issued by the Deputy Commissioner, 
Churachandpur 

19-21

Date:12.02.2025

New Delhi 

Filed By 

Pukhrambam Ramesh Kumar 

Advocate for the Respondent 2,3 AND 4
324, Lawyers Chamber Block ‘D’

Additional Building Complex
Supreme Court of India

Registration No. 1593
Email:ramesh.pukhrambam@gmail.com

Ph:9811851800

67



Office of Ramesh Pukhrambam <courtclerkoframesh@gmail.com>

Service of Counter Affidavit on behalf of the State of Manipur in OA No. 194 of
2024 - News Item titled “FIR filed over alleged listing of Khuga Reserved Forest
Land for sale in Churachandpur” appearing in Ukhrul Times dated 19.08.2024”
before th Hon'ble NGT (EZ), Kolkata
Office of Ramesh Pukhrambam <courtclerkoframesh@gmail.com> Wed, Feb 12, 2025 at 12:41 PM
To: apurba ghosh <apu7law@gmail.com>, ngtjudicial-kolkata@gov.in
Cc: Ramesh Pukhrambam <ramesh.pukhrambam@gmail.com>

Sir(s)/Ma'ams(s),
Please find the attached Counter Affidavit filed by the Respondent State of Manipur in the captioned matter. The
matter is coming up for hearing on 13.02.2025. This may be treated as service upon you. 

Counter Affidavit on behalf of the State of Manipur in O.A. 194 OF 2024 .pdf
4411K

2/12/25, 12:42 PM Gmail - Service of Counter Affidavit on behalf of the State of Manipur in OA No. 194 of 2024 - News Item titled “FIR filed over …
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4

12

13-15

                       Siaktinpao

RESPONSE TO THE ALLEGED SALE OF KHUGA RESERVED 

FOREST LAND 

6. It is most respectfully submitted that the Water Resources 

Department, Government of Manipur registered a complaint to the 

Officer-in-charge, Churachandpur Police Station, Manipur dated 

16.08.2024 for encroachment of land near the Khuga Dam, 
,. -- . - ""'-::,.. 

# · -ji: " Co4r, ~ !,;>···-~,,\~ Churachandpur and accordingly an FIR bearing FIR No. 

!1~
1 it ~ . • ),\

1
214(08)2024 CCP-PS u/s 326(b)/329(3)/3(5)BNS was filed on 

(". . ~ (())::it -.. , ~ ~-
' ~\ --- /,c''i ~ .<?~4, ___ .-~~-- 17.08.2024 at 4:30PM in Churachandpur P.S. by the Water 

··-~ I. fAS1 W 

Resources Department, Government of Manipur. A true and correct 

copy of the Complaint dated 16.08.2024 is marked and annexed 

herewith as ANNEXURE A-3 (PAGE NO ) and a true 

and correct copy of the FIR. No 214(08)2024 CCP-PS dated 

17.08.2024 is marked and annexed herewith as ANNEXURE A-4 

(PAGE NO ) 

7. It is most respectfully submitted that a team of Churachandpur 

Forest Division conducted a spot enquiry of the ·patch of land 

cleared and allegedly being on sale by a private party on 

15.08.2024. Upon investigation, it was found that the said land 

neither falls under Reserved Forest nor Protected Forest. It is 

submitted that the said land is an un-surveyed jhum land in the 

name of Shri and falls under "Unclassed Forest" category. -n{fJ,'? 
I '"').; 

ThGkchom Rimel Singh 
.Oath Commissioner (Judicial) 
Imphal East District, .Manipur 

Regd. No. 562/2024 
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List of Reserved Forests in Manipur

SI. No. Name of Reserved Forests District Division

1 Cheklapai Churachandpur Churachandpur

2 Chingkheiching Imphal East Central

3 Dampi Churachandpur Churachandpur

4 Gwarok Thoubal Thoubal

5 Heingang Imphal East Central

6 Heirok Chingdompok Tengnoupal Tengnoupal

7 Irangmukh Noney Noney

8 Jirimukh Jiribam Jiribam

9 Jiri-Makru (Keiphundai) Jiribam Jiribam

10 Kangchup Chiru Kangpokpi Kangpokpi

11 Kangchup Kangpokpi Kangpokpi

12 Kangbung Chandel Chandel

13 Kanglatongbi-Kangpokpi Kangpokpi Kangpokpi

14 Keiphundai Extension Jiribam Jiribam

15 Khamenlok-Gwaltabi Senapati Central

16 Khumanthou Ching Kangpokpi Kangpokpi

17 Khunulaba Ching Kakching Thoubal

18 Konung Bishnupur Bishnupur

19 Laimaton Noney Noney

20 Langjingmanbi Churachandpur Bishnupur

21 Langol Imphal West Central

22 Langol (Extension) Imphal West Central

23 Longya Chandel Chandel

24 Ningthemchakhul (Laiching) Imphal East Central

25 Nongmaiching Imphal East Central

26 Nongrenching (Khema) Imphal East Central

27 Sambei Purum Imphal East Central

28 Thongam Mondum Thoubal Thoubal

29 Thongjao Kabui Kakching Thoubal

30 Tolbung Pherzawl Pherzawl

31 Tadubi-Maram Senapati Senapati

32 Vangai Jiribam Jiribam

33 Waikhong Pine Kakching Thoubal

34 Warok Bishnupur Bishnupur

35 Yaingangpokpi Senapati Central & Thoubal

36 Yangenching Chandel Chandel

#  'jr&io

<3* % * * ^

ANNEXURE A-1
7 75



List of Protected Forests in Manipur

SI. No. Name of Protected Fores District Division

1
Bishnupur Khoupum 
Roadside Bishnupur, Noney Bishnupur, Noney

2 Churachandpur-Khoupum Churachandpur
Churachandpur, Noney, 
Bishnupur

3
Churachandpur-Thinghat
Roadside Churachandpur Churachandpur

4
Churachandpur 
Tipaimukh Roadside

Churachandpur,
Pherzawl

Churachandpur,
Pherzawl

5 Roadside Urkhul Urkhul, Central

6 Haraorou Kangpokpi Kangpokpi

7 Imphal-lril Kangpokpi, Senapati Kangpokpi,Senapati

8
Kakching Khunou 
Mamang Ching Chandel Chandel

9
Kangchup Leimakhong- 
Irang Kangpokpi, Noney Kangpokpi, Noney

10
Kangpokpi Tamenglong 
Roadside Kangpokpi Kangpokpi, Tamenglong

11 Kharam Kangpokpi Kangpokpi

12 M.XVI(A) Kangpokpi Kangpokpi

13 Pallet Lokchao Roadside Chandel, Tengnoupal Chandel, Tengnoupal

14 Sendra Bishnupur Bishnupur

15 Sikhong Ningel Hills Thoubal, Kamjong Thoubal, Kamjong

16 Soigupat Bishnupur Bishnupur

17 Tairenpokpi-tamenglong
Kangpokpi, Noney, 
Bishnupuer

Kangpokpi, Noney, 
Bishnupuer

18 Turning Tuichum Churachandpur Churachandpur

19 Urkhul Urkhul Urkhul

20 Valley imphal East/west Central

21 Waithou Thoubal Thoubal

22
Yangoi Achouba 
Sileikhong Bishnupur Bishnupur
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List of Proposed Reserved Forests in Manipur

SI. No. Name of Proposed Reserved 
Forests

District Division

1 Burma border Chandel, Tengnoupal, 
Kamjong

Chandel, Tengnoupal, 
Kamjong

2 Chandel pine Chandel Chandel

3 Inkanki Tamenglong Tamenglong

4 Ireng Kangpokpi Kangpokpi

5 Kangpokpi Karong road side Kangpokpi Kangpokpi

6 Khunuda Laiching Thoubal Thoubal

7 Koubru Kangpokpi Kangpokpi

8 Lamdang Chandel Chandel

9 Lamphel research plot Imphal west Central

10 Lentang PRF Ccpur Ccpur

11 Maibamlokpa ching Bishnupur Bishnupur

12 New cachar road side Kangpokpi, Noney, 
Tamenglong, Jiribam

Kangpokpi, Noney, 
Tamenglong, Jiribam

13 Nungba Noney Noney

14 Oinamlong Tamenglong Tamenglong

15 Tuilong Tamenglong Tamenglong

16 Tuining Tuichum Yengkai Lok Ccpur Ccpur

17 Uningthou ching Senapati Senapati

18 Upper makru Tamenglong Tamenglong
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OFFICE OF THE DEI :r , c h u r a c h a n d p u r

No. 2/43/2020-DC/CCP(Pt-l)

j o T

24th August, 2024

The Divisional Forest Officer 
Churachandpur Forest Division, 
Manipur

Subject: Request for clarification on "Khuga Reserved Forest".

Madam,

I am to invite a reference to your letter No. 7/22/2019 (FCA)/DFS dated 22nd 

August, 2024 on the above subject and to state that vide letter No. 2/43/2020- 

DC/CCP(Pt-l) dated 22nd August, 2024, directions were given to SDOs of 
Churachandpur and Saikot Sub-Divisions to look into the matter and to submit a report.

In this regard, both Sub-Divisional Officers o f Churachandpur and Saikot have 

submitted their replies vide Letter No. l/SDO/CH/TCH/2024 dated 23.08.2024 and 

letter No. 02/SKT/Rev/2023 dated 22.08.2024 respectively, which is self-explanatory, 
(copy o f letters with enclosures eclosed).

Submitted for kind perusal.

Enel.: As stated above

Yours sincerely.

(Dharun Kumar S.)
Deputy Commissioner,

Churachandpur
Copy to:

1.

2.
i ne Sous, ohuracnandpur/ Saikot 
Relevant file.

Divisional Forest Officer
Churachandpur Forest Division 

QisvernineuSofldaSpcs' -■

ANNEXURE A-2
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GOVERNMENT OF MANIPUR 
OFFICE OF THE SUB-DIVISIONAL OFFICER 

CHURACHANDPUR

No.l/SDO/CH/TCH/2024: Churachandpur, the 23rd August, 2024
i

To,

The Deputy Commissioner,

Churachandpur.

Subject: Request for clarification on "Khugs Reserved Forest" - reg.

Sir,

With reference to Letter No. 2/43/2020-DC/CCP(Pt -  1) dated the 22nd August 2024 

on the above mentioned subject, it is to report that this office has no information or revenue 

record of any "Khuga Reserved Forest" from the land records available.

2. Submitted for kind information and necessary action please.

Enclosed:

. 1. Report of Sub-Registrar, Churachandpur Sub-Division (Annexure - 1).

2. Written Answers tc  Unstarred Question in Rajya Sabha dated 5th March 2018

(Annexure -  II).

Yours sincerely,

\ ' \ h  >

D i v i s i o n a r F o r e s t  O f f i c e rC h u r a c h a n d p u r  F o r e s t  D iv is io n ;
Government of Manipur
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GO VER NM ENT  OF M ANIPUR  
M ATER RESOURCES DEPARTM ENT

To.

No. N E K  PC  M IS/2024 ^

The Officcr*in-Chargc 
Churachaiuipur Police Station 
Churachaiuipur. Manipur

Dated the I6 *  A u » 2i>24

Subject: Complain regarding Land Encroachment Near Khuga Dam and Request for

I am writing to bring to your immediate attention a pressing issue concerning the illegal encroachment 
o f land near the Khuga Dam. Churnchandpur. It .has come to my notice that a group ot individuals has
unlawfully occupied and started developing the land adjacent to the Dam which is a violation ot properly iaws
and possess a serious threat to the environment and public resources. Their action has been damaged to the
Khuga Dam ;̂ s well as polluted to the Dam.

The encroachment has not only disturbed the natural landscape but also jeopardizes the integrity ot the 
dam area, w Inch is crucial for the community's water supply and ecological balance. The cncroaehcrs ha\ c 
begun unauthorizes clearing o f  trees and construction o f  roads.

I kindly request tbcChurachandpur Police Station take immediate action as per the law o f  the State to 
address this matter. Specifically. 1 urge you to conduct a thorough investigation to identify and assess the 
extent o f  encroachment, register a First Information Report (F IR ) against the individuals involved in 
thus unlawful activity and implement measure to halt further development or unatithorizes use o f  the 

land
The encroachment o f  land not only violates the legal norms but also affect the local community and 

cm ironment. Prompt action from your esteemed office will help restore order and prevent further damage 
Thank you for your attention to this urgent matter.

FIR.

S ir.

Ofh'jei*
v! |.» )il«WPp>.K Pettee

(Chitam Chongtham) ( 
Superintending Engineer 

Khuga Project Circle
Water Resources Department. Manipui

Emit: No.SE KPC MIN 2l»24 /A A > ~ Dated the 16* Aug.2t>24

Q/q CM.
Copy to:

1 The Chief Engineer, W RD, Manipur
2 Addl. Chief Engineer-1, W RD, Manipur
3, The Deputy Commissioner, Churnchandpur
4 The Super intending Police, Churaehandpur
5 Execuiive Engineer, KHD, W RD 
6.

Jf 1 00? A 0 2<]38

(Chitam Chongtham) 
Superintending Engineer

ANNEXURE A-3
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M anipur Police 

I . I .F -  1

1. D1STRIT: Churnchandpur

FIR No. 214(08)2024

2.

SL No.

01

RS. Churachandpur YEAR: 2024

Date and titne of FIR: 17/08/2024 at 04:30 PM.

Acts Sections

BNS 326(b)/329(3)/3(5)

3. (a ) Occurrence of Offence:

Day: Not mentioned in the O.E. 

Time Period:

(b ) . Information received at PS:

(c ) . General Diary Reference:

Date from: Not mentioned in the O.E. 

Tune from: Not mentioned in the O.E. 

Date: 17/08/2024 

Entry No. 20 /CCP-PS/2024

Date to: Not mentioned in the O.E.

Time to: Not mentioned in the O.E. 

Time: 04:30 RM.

Date & Time: 17/08/2024 at 04:30 RM.

4. Type of information: Written

5. Place of occurrence:
(a ) Direction and distance from PS: About 5 Km South Beat No.

(b ) Address: Near Khuga Dam

(c) In case outside the limit of this Police Station, then Name of RS:

6. Complainant/ Informant:

(a) Name: Chitam Chongtham

(b ) Others name: Ch.Chittaranjan

(c) Date/ Year of Birth: 35 years ' (d ) Nationality: Indian

(e ) UID No.
Passport No. NIL

(0  Date of issue: Place of issue:

(g ) ID Details (Ration Card, Voter ID Card, Passport, UID No,, Driving license, PAN)

SI. No. ! ID Type ID No.

.........r z i : : : : : : z z : : : : x :
(h ) Occupation:

(i) Address:

SI. No. Address Type Address

1 Present address Nagamapal, Singjubung Lcirak

2 Permanent address Nagamapal, Singjubung lcirak

(j) Phone number:

7. Details of known/ suspected/ unknown accused with full particulars:

SI. No. Name ; Alias Relative’s name Present address—..—4.---.----- - —
01 Unknown group of individuals NIL ( n il NIL;— • - - • *

1

ANNEXURE A-4
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8. Reasons for delay in reporting by the complainant/ informant:

9. Particulars of properties of interest:

SI. No. Properly Property Type

Category

01

/

10- Total value of property: Rs.

11. Inquest Report/ U.D. Case No., if any:

SL No.

01
; UIDB No. 

NIL

12. First Information contents:

N o. SE/KPC/M1S/2024/125

GOVERNMENT OF MANIPUR 
WATER RESOURCES DEPARTMENT

Dated the 16th Aug, 2024

The Officer-In-Charge 
Churachandpur Police Station 
Churachandpur, Manipur.

Subject:- Complain regarding land Encroachment Near Khuga Dam and Request for FIR.
Sir,

1 am writing to your immediate attention a pressing issue concerning the illegal encroachment o f land near 
Khuga Dam, Churachandpur. It has come to my notice that a group of individuals has unlawfully occupied and started 
developing the land adjacent to the Dam which is a violation of property o f laws and process a serious threat to the 
environment and public resources. Their action has been damaged to the Khuga Dam as well as polluted to the Dam.

The encroachment has not only disturbed the natural landscape but also jeopardizes the integrity of the dam 
area, which is crucial for the community’s water supply and eceological balance. The encroachers have begun 
unauthorizes clearing of trees and construction of roads.

1 kindly request the Churachandpur Police Station take immediate action as per the law o f the State to address 
this matter. Specifically, I urge you to conduct a thorough investigation to identify and assess the extent of encroachment, 
register a First Information Report (FIR) against the individuals involved in thus unlawful activity and implement measure 
to halt further development or unnuthoriz.es use of the land.

The encroachment of land not only violates the legal norms but aslo afeci the local community and environment. 
Prompt action from your esteemed office will help restore order and prevent further damage.

Thank you for your attention to this urgent matter.

3. The Deputy Commissioner, Churachandpur
4. The Superintendent of Police, CHurachandpur
5. Executive Engineer, KI ID, WRD
6. File concerned.

YouTs faithfully 

sd/-
(Chitam Chongtham) 35 years 

Superintending Engineer Khuga Project 
Circle Water Resources Department, Manipur. 

Dated, the 16th Aug, 2024
s/o Ch.Chittaranjan Add: Nagamapal, Singjubung Leirak 

#7005402938

(Chitam Chongtham) 
Superintending Engineer Khuga Project 

Circle Water Resources Department, Manipur.

Divisional Forest O tte r  
Churachandpur Forest Division 

Government of Manipur

1 ___ _
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J 3. Action taken: Since the above information reveals commission of offencefs) u/s as mentioned at item No.

Rank: Sub-Inspector (S.I.)

to take up the Investigation:

District:

admitted to be correctly recorded and a copy given to the complainant/

(1 ) Registered the case and took up the investigation/ or

(2 ) Directed (Name of I.O.): Thianminboi Vaiphci 

No.

(3 ) Refused investigation due to:

(4 ) Transferred to RS: 

on point of jurisdiction

EI.R. Read over to the complainant/ informant, 

informant, free of cost.

R.O.A.C

14. Signature/ Thumb impression

of the complainant/ informant

15. Date and time of dispatch to the court: 18/08/2024

Rank: MPS 

No.

Officer- In- mchatgt 
Churaoiiandpur Police Statio 

Manipur

Divisional Forest Oflfcer
Churachandpur Forest Dtvbia? 

Government of Manipur
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Government of Manipur
Office of the Range Forest Officer, Churachandpur Range 

_____________________________ Tuibong, Churachandpur_________________________
No.ll/l/2022/CRO/635 Churachandpur, the 15th August ,2024

To,

The Divisional Forest Officer, 
Churachandpur Forest Division, 
Government of Manipur

Subject: inspection Report.

Ma'am,
With reference to the subject cited above and as per your instruction, a spot inquiry was conducted on the patch 

of land which was supposedly being on sale by a private party and it was found to be located adjoining Khuga River, beside 
Khuga Dam and fails under Compartment No. 27 of Teisheng Block as per old Working Plan of 2010-11 to 2019-20.

It is to further state that this patch of land does not fall under any Reserved Forest or Protected Forest area and 
was previously used for Jhum Cultivation and for collection of firewood.

Submitted for favour of kind information and necessary action.

Enclosed :
As stated above

Yours faithfully,

(Lunkhomang T Haokip)
Range Forest Officer, 

Churachandpur Range

ANNEXURE A-5
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Gazette

E X T R A O R D I N A R Y  
PUBLISHED BY AUTHORITY

No. 460 Imphal, Thursday, February 8, 1996 (Magha 19, 1987)

G O V E R N M E N T  OF M A N IP U R  
SE C R ETAR IAT  R E V E N U E  D E PA R T M E N T

N O T IF IC A T IO N  
Imphal, the 29th January, 1996

No. 38/43/93-R. — The Government o f  Manipur is pleased to notify under 
Section 4 o f  the Land Acquisition Act, 1894 that the lands specified in the schedule 
below are likely to be needed as part o f  the acquisition o f  unsurveyed hill land 
(phase-11) under the Khuga Dam Project.

SCHEDULE

SI.
No.

Name o f  the owners. Area to be 
acquired.

Nature o f  lands.

1.
Shri Siaktinpao s/o Seivum o f  
Mata

4.97 Acres Unsurveyed hill land (U jok )

2.
Suit. Kimlianting w/o (L ) 
Minkhopao o f  Saipum

2.87 -do-
Unsurveyed hill land 
(paddy field )

3.
Shri Thangneilian s/o 
Ginkholal o f  Saipum

14.37-do-
Unsurveyed hill land 
(U yok )

4.
Shri Genkholian s/o (L )  
Thangtinkai o f  Saipum

3.24 -do-
Unsurveyed hill land 
(paddy field )

2. Further, the Government o f  Manipur being o f  the opinion that the said
land is urgently needed for the said public purpose is pleased to direct under Sub- 
Section (4 ) o f  Section 17 o f  the A ct that the Provision o f  Section 5 -A  o f  the Act 
shall not apply.

B y order &  in the name o f  the Governor,

A N N A Y O K  J. T A Y E N G , 
Commissioner (Revenue), Govt, o f  Manipur.

Printed at the Directorate o f  Ptg. &  Sty., Manipur/305-C/8-2-96.

ANNEXURE A-6
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GOVERNMENT-6^ MANIPUR
OFFICE OF THE DEPUTY COMMISSIONER, CHURACHANDPUR

D

No. 2/43/2020-DC/CCP(Pt-l)/tfH i 

■To,

23nd August, 2024

The Divisional Forest Officer 
Churachandpur Forest Division, 
Manipur

Subject: Enquiry into clearing o f land near Khuga Dam- reg.

I am to invite a reference to your letter No. 7/22/2019 (FCA)/DFS dated 15’

August, 2024 on the above cited subject and to state that vide letter No. 3/11/2020- 
DC/CCP/1058 dated 16th August, 2024, directions were given to SDOs of 

Churachandpur and Saikot Sub-Divisions to cause an enquiry in to the matter (Copies 

o f letter enclosed) and to submit a report.

Whereas, the said land falls under the jurisdiction of Saikot Sub-Division, the 
O/o SDO/ Saikot Sub-Division, conducted an enquiry wherein stakeholders were 
present. Copy of Report Submitted by Sub-Divisiona! Officer, Saikot is enclosed along 
with necessary enclosures wherein the findings are also noted.

Submitted for kind perusal and further necessary action.

End.: As stated above

r
v.

Yours sincerely,

(Dharun Kumar S.)
Deputy Commissioner,

Churachandpur
Copy to:

1. The SDOs, Churachandpur/ Saikot
2. Relevant file.

         ANNEXURE A-719 87



To,

GOVERNMENT OF MANIPUR 
OFFICE OF THE SUB-DEPUTY COLLECTOR ; SAIKOT

CHURACHANDPUR

Saikot, the 22nd August. 2024

The Sub-Divisiona, Officer/
Saikot

Subject: Forwarding of minutes of the meeting wrt. enquiry of 
cleared land near Khuga Dam

Sir,

In inviting a reference to order No. 05/35/SDOfSKT)/Misc/2017: A 
joint meeting of Shri T.Paokai Haokip (Executive Engineer IFCD

u m o n  nrifChh U1
r „ u i -----jcuivcn rrin,___ ivm d g e j, anu m

^nriChurachandpur), Shri Ha 
Siaktinpao(Claimant of the lane) was held on 21st of August 2024 at 11:00AM 
in the Office of the SubrDivisionai Officer, Saikot(Mini Secretariat Complex) to 
discuss and verify relevant documents pertaining to the cleared land near 
Khuga Dam. The copy of the minutes of the meeting is enclosed herewith. Spot 
enquiry has been conducted after the meeting.

Submitted for kind information and necessary action.

Enel: As above
1 M inuter o f  the meefinor_ --------’ D

2. Relevant documents

(Thurigkhtrhao Haokip)
SUB-DEPUTY COI.1.ECTOH SAIKOT
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PROCEEDINGS OF THE MEETING ON ENQUIRY INTO CLEARING OF LAND NEAR KHUGA 

DAM HELD ON 21st AUGUST 2024 AT 11:00AM.

At the outset, the Sub-Deputy Collector,Saikot welcomed the members and highlighted the 
agenda o f the meeting.

Member present:
1. Siektinpao o f New Mata Villagefland owner)
2. T.Paokai Haokip (EE. 1FCD)

1. To establish the legal status of the land in question, Shri Siektinpao produced the related
land documents. The land was acquired viude sale deed registration No, 159 o f
3/12/1971 at Sub Registrar Churachandpur. The documents was verified and found to
be genuine.(documents enclosed)

2. As per the Water Resources Department, monetary compensation was awarded to Shri
Siektinpao twice as under:

a) A portion o f land to be submerged, measuring 4.97acre amounting to Rs.
91,845.00 vide No. DC(CCP)/LA/96-l(B)/759 dated 9 *  April 2003(copy
enclosed).The gazette copy o f area measuring 4.97acre o f land vide
gazette order No: 460 dated 8th Feb. 1996 is enclosed.

b) Further, another payment was made to the same person amounting to Rs.
78,192.34 dated 29* March 2007 vide Cheque No. 342292 on account o f
the Execution case No. 3 o f 2000 OS(LA)No.l8/(1330)/83/50/88/53/89.
A photocopy o f APR enclosed.

3. Water Resources Department further stated that as per the map and documents
available with them so far, the compensated area o f land comprises o f submerged area
and low lying areas oniy. The meeting ended with thanks from the SDC/Saikul.

Enel:
1. Copy o f Sale deed No 159 o f 3/12/1971
2. Gazette No. 460 o f 8th feb. 1996
3. Copy o f APR for Rs. 78,192.34

Copy to:
1. The Deputy Commissioner, Churachandpur
2. Executive Engineer, 1FCD, Churachandpur
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